
MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil 
Nadu) associated himself with the matter raised by the hon. Member, Shri Amar Pal 
Maurya. 

Demand for running of superfast and Vande Bharat trains from Sheikhpura  
district of Bihar and its surrounding stations 

Ǜी शंभू शरण पटेल (िबहार): महोदय, मȅ आपके माध्यम से सरकार का ध्यान एक महत्वपूणर् 
िवषय की ओर आकिर्षत करना चाहता हँू I 

महोदय, मȅ िबहार Ģातं के शेखपुरा िजले से आता हँू।  शेखपुरा, िबहार के Ģथम मुख्य मंतर्ी, 
आदरणीय ǛीकृÍण िंसह जी का गृह िजला भी रहा हैI वतर्मान NDA सरकार के कायर्काल मȂ वहा ं
िवकास के बहुत से कायर् हुए हȅI शेखपुरा िजला हमारे देश के आदरणीय Ģधान मंतर्ी जी के नेतृत्त्व 
मȂ आकाकं्षी िजलȗ मȂ शािमल हैI शेखपुरा एवं उसके आसपास के िजलȗ के बहुत सारे बच्चे िदÊली, 
पुणे और कोटा पढ़ने के िलए जाते हȅ एवं बहुत सारे लोग रोजी-रोटी की तलाश मȂ अन्य Ģदेशȗ मȂ 
जाते हȅ, लेिकन डायरेक्ट रेल कनेिक्टिवटी नहीं होने के कारण वहा ँ के लोगȗ को बहुत-सी 
मुिÌकलȗ का सामना करना पड़ता है I 

अत: मȅ इस सदन के माध्यम से माननीय रेल मंतर्ी जी से आगर्ह करना चाहता हँू िक 
गोƿा-पुणे हमसफर एक्सĢेस का ठहराव शेखपुरा मȂ हो तथा िकउल जंक्शन से 
लखीसराय-शेखपुरा, नवादा-गया होते हुए िदÊली, कोटा एवं मंुबई के िलए एक superfast टेर्न 
चलाई जाए एवं गया से नवादा, शेखपुरा, लखीसराय, िकउल,जमुई होते हुए हावड़ा के िलए वन्दे 
भारत टेर्न और गया-नवादा, शेखपुरा, िकउल, जमालपुर, भागलपुर होते हुए Maldah टाउन तक 
एक वन्दे भारत टेर्न चलाने की कृपा की जाए, िजससे िबहार के शेखपुरा, नवादा, जमुई, 
लखीसराय, मंुगेर, भागलपुर, बाकंा, गया एव ंझारखंड के बहुत सारे लोगȗ को इसका डायरेक्ट 
लाभ िमल सके I 

MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil 
Nadu) associated himself with the matter raised by the hon. Member, Shri Shambhu 
Sharan Patel.           

Need for Regulation of Private Detective Agencies 

SHRI KESRIDEVSINH JHALA (Gujarat): Sir, private detective agencies are on the 
rise, catering to needs from personal investigations like infidelity and background 
checks to corporate inquiries such as fraud and due diligence. These agencies offer 
valuable services, also pose substantial threats to personal identity and information 
security. The lack of stringent regulatory framework has aggravated concerns, leading 
to potential misuse and abuse of data. 
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The primary threats posed by agencies are unauthorized access to and misuse 
of personal information. Detectives often employ covert methods to gather data, 
including surveillance, tracking, and hacking digital devices. If these agencies remain 
unregulated, the potential for violations will escalate. They could resort to illegal 
surveillance techniques such as wiretapping, hacking and unauthorized tracking. 
Lack of oversight means there is no legal recourse for victims of these activities, 
leaving them vulnerable and without protection. Moreover, the information gathered 
by agencies could be sold or leaked to third parties, including criminals. In corporate 
world, competitors could exploit private detectives to engage in corporate espionage, 
stealing trade secrets and intellectual property, indulging in insider trading.  

The previous Government, in 2007, proposed a Private Detective Agencies 
(Regulation) Bill. However, despite its significance, the Bill was withdrawn, leaving a 
regulatory vacuum. The withdrawal has allowed unregulated growth in the sector, 
with examples of malpractices. Introducing legislative framework is imperative to 
ensure these agencies are bound by law. Provisions such as establishment of a 
central regulatory authority, registration, audits, stringent penalties for breaches, 
guidelines on permissible investigative methods, rules to prevent the misuse of 
collected data. I urge Government to look into it.    

MR. DEPUTY CHAIRMAN: The following hon. Members associated with the issued 
raised by hon. Member, Shri Kesridevsinh Jhala: Shri M. Mohamed Abdulla (Tamil 
Nadu), Shri Haris Beeran (Kerala), Shri Balyogi Umeshnath (Madhya Pradesh), 
ShriMahendra Bhatt (Uttarakhand), Shri Mayankbhai Jayadevbhai Nayak (Gujarat), 
Shri Kunwar Ratanjeet Pratap Narayan Singh (Uttar Pradesh), Shri Samik 
Bhattacharya (West Bengal), Shri Sadanand Mhalu Shet Tanavade (Goa), Shrimati 
Sangeeta Yadav (Uttar Pradesh), Shri Pradip Kumar Varma (Jharkhand), Shri 
Nagendra Ray (West Bengal), Shrimati Ramilaben Becharbhai Bara (Gujarat), Shri 
Babubhai Jesangbhai Desai (Gujarat), Ms. Indu Bala Goswami (Himachal Pradesh), 
Shrimati Darshana Singh (Uttar Pradesh), Shri Madan Rathore (Rajasthan), Shri 
Rambhai HarjibhaiMokariya (Gujarat), Shri Krishan Lal Panwar (Haryana), Shri Lahar 
Singh Siroya (Karnataka), Shri Shambhu Sharan Patel (Bihar), Shrimati Dharmshila 
Gupta (Bihar), Shrimati Sumitra Balmik (Madhya Pradesh), Shri Naresh Bansal 
(Uttarakhand), Shri Babubhai Jesangbhai Desai (Gujarat), Shri Subhash Barala 
(Haryana), Dr. Parmar Jasvantsinh Salamsinh (Gujarat), Shri R. Girirajan (Tamil 
Nadu) and Shri Amra Pal Maurya (Uttar Pradesh).             
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The House stands adjourned to meet at 11.00 am on Friday, the 9th August, 
2024. 

 
The House then adjourned at eleven minutes past eight of the clock  

till eleven of the clock on Friday, the 9th August, 2024. 
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